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The Lok Sabha re-.assembled after

Lunch at Six Minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]
MATTERS UNDER RULE 377

MR, DEPUTY-SPEAKER: Now,
Matters under Rule 377. Shri Rawat.
You will be followed by Shri Satya-
narayan Jatia and Shri Natarajan and
Shri Duleep Singh Bhuria.

(i) SurreME CourT DECISION ON
Bonus To LIC EMPLOYEES
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(ii) PAYMENT OF ARREARS TO WORKERS
AND FARMERS OF MAHIDDUR ROAD AND
Javara SucAr FACTORIES
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(iii) REVisED WAGES FOR CARDAMOM
WORKERS

SHRI CUMBUM N. NATARAJAN
(Periyakulam): _The small growers
of cardamoms numbering about 11,780

having less than five acres of carda-
moms cultivation are being advised

to implement the revised wages agre-
ed to at the Plantation Labour Com-
mittee. These revised wages are ap-
plicable to a day’s work of 8 hours.
All the other demands of the work-
ers have been met in full and there
cannot be any grievance in doing 8
hours’ work, The Office of the Labour
Commissioner, Trivandrum has, as
late as 4th September, 1980 referred
to section 19 of the Plantation Labour
Act stipulating 54 hours of work a
week. Here it is pertinent fo point
out that the revised wages are appli-
cable only to adults and the revised
wages for supervisors and children
are yet to be settled by the Planta-
tion Labour Committee. The Carda-
mom planters have accepted the re-
vised wages from 1-4-80 for imple-
mentation. It is necessary to point out
here that these revised wages have
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not been accepted by Tea and Coffee
Planters where 8 hours’ work is com-

pulsory.

In these small holdings, the orga-
nised trade unions are trying to re.
duce the working hours, A few local
workers who are themselves owners
of small holdings are demanding re-
duction in the working hours to look
after their own work elsewhere. If
this is allowed to become a general
rule, then the production of carda-
mom will suffer grievously. There
are instances when only two-hours’
work is done in a day. When the
small holderg deduct proportionate
wages, they are harassed, manhandl-
ed and pressurised to pay full wages
by the organiseq trade-unions. They
are unable to pay full revised wages
for less than 8 hours’ work. The ex-
port of cardamom will also decline
by 50 per cent if only 5 hours or 4
hours work is done in the plantations.
The Government of India should
issue directives through Cardamom
Board that the revised wages agreed
to mutually will be made applicable
only to 8 hours’ work and not less
than that. The Central Labour Mi-
nistry should intervene in eliminating
multiplicity of Trade Unions and
inter-union rivalry in the interest
of the cultivation of this major
foreign exchange earner.

(iv) Rock PHOSPDHATE  FACTORY AT
MEGHNAGAR (MP)
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(v) INTRUSION BY FOREIGN FISHING

SHIps IN INDIAN SeEA WATERS

SHRI N. DENNIS (Nagercoil): Sir,
with your permission I want to raise
a matter uder rule 377.

It is absolutely essential to stop
immediately the interference and
acts of ‘intrudence’ of foreign fishing
ships in the sea water of our couniry
causing great alarm and concern to
our traditional fishermen, Such acts
of ‘intrudence’ and intereference in
our sea water has become a regular
act in the Southern Sea waters of our
country—Bengal Sea, Arbian Sea and



